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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,N0,981/92 : Date of Order: 16.12,1992,

]

BEIWEEN ;. ' ‘ i
Sri S.K.Shenoy : .. Applicant,

AND

1, The Kailway Board,
Government of India,
Ministry of kailweys,
kepresented by its SeCretary,
New Delhi, -

2. Tne General Manager,
S.C.Rly., Secundersbad,

3, The Chief Electrical Engineer,
S,.,C.Rly,, Secunderabad,

4, Senior Divisional Electricgl
Engineeg?@ﬁ.C.Rly., Secunderabad.

5. Chief Personnel Officer,

S.C.kly., Secundersbad ,# -+« Respondents,
F
Counsel for the Applicant .. Mr,G.Bikshgpathy
Counsel for the Lespondents : «e Mr,V,Rajesvwara Rao
' for '

Mr,N.V.kamana
r

CORAML |

HON'BIE SHRI T.CHANDRBASEKHARA REDDY, MEMBER (JUDL. )




T |
S s - ;
s’

i
5
!
$

i

#

3
s

;;'2
| Order of the blngle Membe1 Bench deliVered;Dy
+

Reddy, Memner(&wﬁl yop

‘ aHon'ble shri Te Chgndraselhara

. . e ;

a an aopllcatlon filed under uection 19 ofo.

Th1= i
o direct the re3pondents to

the Admlnlstratlve Trlbunals At t

promote the appllcant to the post of Electllcal ‘hargemem

glble categorles ‘such as Eleetrlcal-

along with other eli
d also to dlIeCt the respondents to- con51der the

alstry aru
ase of the app11Cont for further promotlons fix1ng his pay

3

in the appr0pr1ate g

as may deem fit &nd pr0pe1 in th

<

raoes and to pass such other order or

~orders e circumstanCen of

t.the case.

The facts giving rise to this O.A. an brlef are

as follows:-

The PetlthHEL was appolnted as K? ,

l ,t.‘ '@
He edarned C talnx% N

Rallway, Bombay on 25,2.1959,
whi@e WOIklng;ln the Central Railway, BOmbay. Thé- tion'

ed as Assistant Progress SuperviLor,and poco‘

}

grlevance of the appllCdnt that he made a- represma 2y

[J

7 the CPO/SC and General Manager, South ceBitral Kej

xeouebtlng them to Iectify the channel’ é& prom%’Q@

ica 1 Cha be

'was promot
I

becundercbad DlVlSlOn from November 196éionwards

o
1--.,."——.._
R T

7 ' . to ihcorporate the category of Electr
: -?';  o avenge aSﬂ;#/done 1n the Central

) respondents hade £1led to resoond to. t

Railww

’e fefﬁ '

v

for the r&llef as 1ndlcated above

[

TOd&y we have neard Mr Ge. Bl

}
for theiappllcant and Mr V.“ajeswar

atancin Counael for the re5pondenﬁ
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1. Secretary, Ministry of Railways, Railway Board, Govt.

of India, New Delhi,

2. The General Manager, S.C.Railway, Secunderabad.

. 3. The Chief Electrical Engineer, S5.C.Railway, Secunderabad,

L&%)
4, Senior Divisional Electrical Engineer, South Central
Railway, Secunderabad, 5

5, Chief Personnel Officer, South Central Railway, Sec-bad,
6. One copy to Sri. G.Bikshapathy, advocate, CAR, Hyd.
7. One copy to Sri. N.V.Ramana, SC for Railways, CAT, Hyd.

8. One spare copy. -
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'applicant. In view of the facts and ci;cumstanc?s of the

.case we are of the opinion that the interestgof Justice wouldi

- orders on the representation of the applicant dated 10,6,199

1
" order if the representation of the applicant isynot alreadyL

The recor¢ discloses that the-applicénﬁ had

putin a ;eprésentation dated 10.6.1991 to the Genéral Manager4

South Central Railway, Rail Nilayam, Secunderabad for_'

redressal of his grievance, The re59onéeﬁﬁ$s do [not seem to H

have ﬁassed final orcers on\Qhe said reéresentation,of the

!
pé better served if this O.A. is disposed of by‘giving approﬂf
I

priate directions to the respdhdents. : !

.

Hence we direct the respondents to pass final .
within 2 months from the date of the communicathon of this

l
disposed of. &ppend a copy of the representat%on dated
16,6.1991 to the order to be communicated to ﬁﬁe respondents

|

|
~ The parties shall bear their own costs,

g

for their immediate reference,

.‘—r’ (?\&“é\’\b«- QQ\"—.‘“H\_ N !5

(T LCHANDKASEKHAKA REDDY)|
mmMrwm1)

Dated : 16th Becember, 1992 j

(Dictated in Open Court) ; R
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TYPED BY COMPARED BY .

IN THE CENTRAL ADMINISTRATIVE [TRIBUNAL
CHECKED BY APPROVED BY

HYDERABAD BENCH
HY DERABAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCHs: AT HYDERABAD

5 THE HON'BLE M V.C.

ANDA ‘ L
THE HON'BLE MR.R.NALASUBRAMANIAN:M{(A) "
. b,

" ' ' aND
THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J)

; o | AND |
: ' '~ THE HON'BLE MR.C.J’j ‘ROY 3 MEMBER(JUDLJ)
= s

| - . Dateds £ /’%/1992

—
/ ORPER/JUDGMENT 3
! R. - [ -
! io
| 0.a.%0. TE )T
’ i T asNes- : (Wer Ry N0 ‘

Admitted and Interim Directions issued

Allowed
\'{s;;ed of with directions

Dismissed

Dismissed as with drawn

Dismissed for default

M.A.Ordered/RejeCted

i __Ne—order as to costs. ‘\CE '-‘P/
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